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I. tht Chairman of the Committee on Private Memben· Bill& and llesolutions having 
been autbotiacd by the Committee, praent on their behalf thia their Ninety-teCO'lld 
Repo~ 

.2. The Committee met on the 8th August, 1966 for-

(1) Cluai6cation and allocation of time for discuslion of the following Bills:-
(1) The ~titud<m (An'lClld.ment) Bill, 1966 (Amentlmtnt of articlft '17. 45 

and 47) by Shri Madhu Limaye. 
(2) The Code of Criminal Proccdme (A.meodment) Bill, 1966 (Omisrion of 

sections 107 and 109) by Shri Madhu Limayc. 
(5) The Criminal Law Amendment (llepeal) Bill, 1966 by Shri Madhu Limaye. 
(.f) 'The llemgnidon of Trade Unions Bill, 1966 by Shri Madhu Limaye. 

• (ll) Examination of the Connitution (Amendmenm) Bill. 1966 (lnurtion of new 
articles 125.d and 22ld) by Shri Had Vuhnu K.amath. 

Cltwifit:ation and Allocation of Time to Billf 
!S. Shri Madhu Limaye, the M~ber incbarge of the Bills, had been invited to present 

before the Committee hi1 views on his Bills. Shri Llmaye attended the sitting . 

.f. After considering all aspects of the Billa, the Committee placed all the low· Bills 
in category 'B' and recommended allocation of time to them as indicat~ below:-

(1) The Constitution (Amendment) Bill, 1966 (Amendmmt of II haun. 
01·ticles 57, i5 a.nd .f7). 

(2) The Code of Criminal Procedure (Amendment) Bill, 
(Omi1Sion <>f stttimtt 107 and 109). 

(5) The Criminal Law Amendment {Repeal) Bill. 1969. 

(•) The Recognition of Trade Unions. Bill. 1966. 

1966 Ii hours. 

lJ hours. 

Ii~• 
EH.mination of' the Constitution (JfmmdnNnl) Bill 

!>. Shri Hari Vishnu Kam.ath, the member incfwge of the Bill, and the re.F,e&elltative 
of the Mini1try of Home AJfairs bad been in'rited to be present at the sitting. Shri Karnath 
attended the sitting. The repre$CDtati~ of the Ministry of Home Affairs was preient. 

6, The Bill sought to impose a ban on further employment, either by the Union 
Government or a State Government, of the judges of the Supreme Court and High O>t.u:ts, 
after they have r.eQCd to hold office as Judges. 

After .comidering all aspects of the Bill, the Committee recommended that the 
member might be permitted to move for leave to introduce the Bill. 

R~ce>mmendations 

7. The C.Ommittee recommend that:-
(i) the categorisation and aJloc.ation o£ time to Bills as shown in paragraph 1 

above be agreed to by the House: and 

(ii) Shri Hari Vishnu Kamath be pma.itted tn movf' for leave to introduce his 
Constitution (Amendment) Bill. 

Ngw Ditun: 
August 8, 1966. 

S. V. KRlSHNAMOOR'nlY RAO, 
Claoirman, 

Committee on Private Members' Bills 
and Resolutions . 
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